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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 341/93 
T.A. No. 

DATE OF I)ECISJON 	2-7-1993  

Lt. Col. P.C. Chande]. 	Petitioner 

3hri P.C. Master 	 Advocate for the Petitioner(s) 

Versus 

Union of India. andDthers 
Respondent 

Shri 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	N.B. Patel 	 Vice Chairman. 

The Hon'ble Mr. 	V. Radhakrishnan 	 Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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Lt. Cal. 	.C. (. ancloi 
Can:a din: Of fi cer 4bh Ou ra 

VlLaoh Vidjanagar 

Advoc;ato 	 Siri ]: . • .as ar 

Va r a us 

Jejori 	I 1 dic 
(notice (D Ins sori 
thr:ugh) Secretary, 
Linistr: of Dcfonca 
3auth 	c', :: DcIH 

E: actar ::n rial 	fica 
D.Lracborate Coner 1 
C. 	;Je st lock IV, 

R.h. pu rT:l I evi Delhi 

Appi I cant 

Respondents 

Ad; cate 

O ID  . r- 	J Li D 	i.. 1 

In 

Dt: 2-7-1993. 

icr Hon'hle 	Shri I.E. Psel 
	

Vice Chairman 

i.e an 	cant vho is 	Comnandino Officer 

of the 4th Cujare.; irl Bn. .C.C., has base transferred 

from Vallcb 	ns h V. nagar to Luci;now by an arde; dated 

10th lny 199. An other Cfficnr ' a 	r. Gupta has 

b:cn transferred rc,; 	caret 'r Vallahh Vidyanagar vice 

the ap li ca nt y 12th i:ay 1993. The 

apcanu oh 	3 nges his transfer to Lucknov! 015 the 

croend thn is entitled ;o 	c161 m compassionate posting 

since ne 16 oUe  

1994 and his requLct for tansfcrring him to a station 
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is Cariyasa or1 continuino him at Vallabh Vidyanagar 

has sat CeL duly cnsidered. The applicant has 

pointed out several lnstances in which compassionate 

pastinps have hen piven to others however, t:- 

avorisents :ado• is the soplicationdi=6 iaot amount to 

any charge of elaficI ooinst the transferrinc - 

authority and it is possible that1thaugh the epproach 

a: tha trnnsfarrinc authority was to accon;adate as 

neny otli cers as p a s s ibli on compass i as • 	 Tound 

unfortunaiacly. it w a s at poosiale to accos, adate the 

appliaant. 3inCa no iaaca of any stat story 	provsi on 

ar m:latid is al leach, '.a are not inalir:a to interfere 

P 	beA. 	-'r ~'i nsfer arc or. r ID_resu 	bj.on 'ins 

bho transfer order is made in rublic isa erost. part 

from all this, we CT: inforaiec that Lt. Col. 	. Gupta, 

who is i asteci vice the apli cant, has a ire aidy left 

sic cargo at I serut ana is liiaaly to eke over charpe 

at Vailabh Vidyana ar on t—'I—1 	3. It. 	nouid, 	tIarefors, 

at in 	an a:s.' 	ar 	asaar:aIa as 	appiic:raian 

ould ofoct *c *r'nsal r Gupta lao. 

a sac ;old that ho is being trEnsferrJd to Vali.abh 

Vihyen ar on iats Oi reauost Lb • Cci. 	Gupta is 

not a party to the a:p lie tian. The ap lica bios is 

suminarjl:rc ected. bobice disci-iarqed. 

AL- 
(1. Radhakrishnan) 
	

(N.h .1ate1) 
Laarn.ocr () 
	

Vice Chairmai 
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CERTIpICTE 

Certifici that no fuher action 	requird tobe 
taken and the case is £ it for consigmént to the 
Record Room (Decided) 

Dated : Cj /e I cj 

Count r5jgfl  

Signature of the llealing 
ssistant 

Section Officer/Court officer 
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